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SHRI RAMAVATAr  SHASTRI 
(Patna); Under Rule 377> I am 
making a statement. Even after 33 
years of independence, 78 per cent 
of the medicines, sold in India, are 
in the hands of the multinational 
drug firms; 16 per cent in Indian 
private sector and 6 per cent in 
public sector. No serious effort was 
made for research and development 
of drugs in our country re. suitabi­
lity and requirements c f our own 
people. India possesses sufficient 
technical and technological know­
how to make the country self-re­
liant in the production of drugs.

According to the report of WHO,
80 per cent medicines, sold in India, 
are not essential. Essential and life- 
saving drugs are always in short 
supply while tonics and vitamins 
are flooding the market. There is 
no relation between the total sales 
of medicines and the prevalent 
diseases. The drugs, which are 
banned in the country or origin, 
are freely sold in India by the multi­
national drug firms. Substandard and 
spurious drugs are being sold in 
large quantities.

No effective steps have been taken 
to check high prices of drugs which 
are beyond the reach of common 
man. Recommendations of Hathi 
Committee Report also did not make 
any basic change in the Govern­
ment’s policy.

Drug industry failed to generate 
employment potential. On the con­
trary, work force complement is be­

ing reduced systematically through 
computerisation and mechanisation. 
A  large number of workers are 
kept temporary year after year and 
a large number of workers are em­
ployed by the contractors.

To curb trade union activities5 trade 
union functionaries are being victi­
mised in large numbers. Lock-out.^ 
and closures aie being frequently 
restored to. The manufacturers fre­
quently disrupt the production of vital 
medicines on some plea or other.

Repeated efforts for tripartite con­
ference on drug industry have been 
ignored by the Government.

To focus the attention of the Gov­
ernment and the general people an 
All India convention of Drug Indus­
try has been organised at Delhi on 
9-4-1981 by the Federation of Medical 
Representatives Association of India 
and the All India Chemical & Phar­
maceutical Employees Federation.

Government should take effective 
steps in the matter.

(v) W o r k i n g  o p  t h e  M e n t a l  Hos­
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cheri. Three weeks ago some thou­
sands of devotees joined together and 
took out a huge procession with the 
idol and had it installed in the Tem­
ple in Vellore Fort.
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•vi) I n s t a l l a t i o n  o f  o r i g i n a l  J a l a -  
k a n t e s h w a r a  I d o l  i n  t h e  T e m -  

. t l e  i n  V e l l o r e  F o r t .

SHRI ABDUL SAMAD (Vellore): 
Mr. Chairman, Sir, it was a long felt 
ardent desire of the religious-minded 
Hindus of Vellore and surrounding 
areas to have the original deity of 
Jalakanteshwara installed in the Tem­
ple which is located inside the His­
toric Fort of Vellore.

The idol which was removed from 
the Temple some hundred years ago, 
was lying in a nearby village Sathva-

Since that Temple is under the care 
and supervision of Archaelogical De­
partment of India, I was told that 
a notice has been served for the va­
cation of the idol from that Temple.

In the interest of law and order 
and peaceful atmosphere and in due 
deference to the religious sentiments 
of the Hindu devotees, I appeal to 
the Government of India not to inter- 
fer with the present arrangements and 
allow the people to continue the reli­
gious ceremonies according to the 
Hindu religious rights.

If it is necessary, I appeal to the 
Government to bring suitable amend­
ments to the Archaeological Monu­
ments Act, to allow the people to per­
form religious rites without any hin­
drance while the Department of Ar- 
chaelogy continues taking proper care 
for the maintenance of that Historic 
Temple.

As the elected representatives of 
the people of Vellore, I make this 
appeal in the interest of maintaining 
cordial relationship amongst the peo­
ple giving due recognition and respect 
to the religious sentiments of the ma­
jority of the people.

Likewise the Masjid inside the Fort 
may also be handed over to the Mus­
lim community for conducting daily 
prayers.

As this matter has become sensitive, 
I request the Government of India to 
take adequate measures immediately 
ensure the continuing of the present 
arrangements.


